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U IN THE GENTRAL 40f Iy ISTRATIVE TRIBUNAL
ORIy CIPAL BENCH: NEW DELHI

OoAe No. 2394/96

"New Delhi this the 8th day\of jovember 1996
Hon 'ble Shri R.K.hhooja, Member (&)

shri Jai Singh o

5/o Late Shri Sukhram Singh,
R/oc 3-1/6, Budh Vihar Phase=-1,
D’Blh i—41o .

ve s« ofipplicant
(8y Advocate: firs feera Chhibber)

Versus

1. Union of India, through
Director Gsneral Ordnance Services,
M.G.0.'s Branch 8D, firmy HUrs.,
New Delhi=11.

2., Commandant,
Ordnance 'Depot,
Shakurbasti,
Delhi~56.

. J o.o.R‘@SpDndentS
(By &dvocate: None)

CRDER(Oral)
Hon’ble,Shri’R.K.Rhooja,.ﬁember(ﬁl

After hearing ths case for some time the lsarned
counsel for the aﬁplic&ntAseeks permission to withdraw
this epplications. permission is granted‘uith‘&_liberty
to'éeek an9 fg?ther remedy after the regresentation

is disposed pﬁ)in accordance uwith law, if soO advised.

2. The OA is disposed of accordingly.
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(R« Ko BHOO
Member (A)
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